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U!-'EN COJhT 

CENTliAL AO: •• I NIS T.~ TI VE IrtiBJ Nt\L 

AllAHABAD BEt.x::H • • ALLAHABAD 

CIVIL CONTEM!--T !-~ETl TlUN NLJ. 86 OF 2004 

IN 

OftlGit>J\L A!"'rLlL.AilUN Nu.774 OF l '-)?7 
ALlAHABAU TI11!) THE l6 ! 11 DAY OF 1\0VEMBER, 2.004 

HCN ' BLE luh. JUSTICt S. rt. Sil\GH, v.c . 

Kunwa r Na rendra Sin~h, 

Son of Late Amar i"iaj Sin:J~, 

IV o Village P. O. Ahmadt-~ur, 

District-Jaunpur. 

• • • • • • • • .Appellant 

( By Advocate Sri H.s.N. Tripathi./Sri rl .M. Singh) 

Versus 

Ranv ijay Sin!:J h, 

1\.u.rl. M.s •• Northern t1di1way, 

Hazra t ga nj, Lucknow . 

, • • • • • ·, . • lie St-' Oncien aX 

(By Advocate S~~~ . • ::.~~.h~: .. ) 

CJrtDER --------

Heard Shri n.M. Singh, learned counsel for the 

a pplicant, Shri .r-. Mathur learned counsel f9r the 

respondent and also perused the pleadings . 

2. The Tribunal by meahs of its order dated 
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26.08.2003 directed the third responden t namely 

Ad ditional Divisional Rail way JA~ na ;jer , Nortnern Railway, 

Hazratganj , Lucknow to consider and decide the appeal 

preferred by the applicant against the orde-L of removal 

from service . The decision in _ ap(.Jeal was to be 

taken within a period of three months from the date of 

service of the CO}Jy of the order. The O.A. No. 774/97 

Kunwar Narendra Singh Ve~·su s u.o.r. and Ot hers was 
~ 

disposed of in terfrns of the said direction . 

3 . The instant c ontempt petition has been 

instituted wit h t he allega tion that the aforestated 

or der passed by the Tribunal has not been com.plied 

with. The Counter Affidavit. has bee n filed today. 

The respondents have stated that a pt.-eal has since been 

decided by means of order dated 10 .11.2004, the copy 

of which has been annexed as Annexure -CA-I. 

4. The onl y grievance of the a pplicant is that 

though the third respondent was directed to decide t he 

a ppea l after affording oppo~tunity t.o the applicant 

but opportunity was not given to the a~Jplicant and, 

the r ef ore, the respondent is 1 iable for co111tempt. The 

order dated 10 .11.2W4 states t hat notice was issued 

t o the applicant to a~~ear in person but on the date 

fixed he did not turn up and hence the a~(.Jeal was 

decided as per order dated l 0 .11.2Uu4. The counsel 

for the applicant submitted that registered notice was 

not served till today t o the applicant. Be t hat as 

it may, the remedy open to the applicant is to 

challenge the said order by means of a fresh O.A. 

~~e are not pursuaded to pursue t he rna tter i n contempt 

pe tition. !he Contempt ~etition is 

dismissed. Notices are discharged. 

:u: ' 
Member-A 

accordingly 
~ 

~ 
Vice-Chairman 


